
 
 

IN THE COURT OF ADDITIONAL DISTRICT JUDGE::::: BILASIPARA 

Present:-     Shri J. Borah, AJS 

Additional District Judge,  

Bilasipara. 

 

Misc. (S/C) Case No- 02 of 2019 

 

   Ratikanta Roy ……………… Petitioner  

   -Vs- 

1. Sabita Roy 

 2. Rakhita Roy 

 3. Pabitra Roy 

   ……………… Opp. parties  

Date of hearing    :-  16-08-2019 

Date of order    :-  16-08-2019 

       

Advocates Appeared in the case :  

Mr. M. C. Nath ……………………..    Ld. advocate for the petitioner  

Mr. Wasim Islam ……………………..   Ld. advocate for the opp. party  

O  R  D  E  R 

16-08-2019: 

1. This Misc (S/C) 02/2019 is u/s 372 of Indian Succession Act filed by 

the petitioner namely Ratikanta Roy, hereinafter called the petitioner, 

praying for succession certificate in respect of the money left by his brother 

Late Pulin Chandra Roy. 

2. The petitioner’s case, in brief, is that Pulin Chandra Roy was the 

brother of the petitioner. Pulin Chandra Roy died on 19-04-2018 leaving 

behind the petitioner namely Ratikanta Roy and Opp. Parties Sabita Roy, 

Rakhita Roy and Pabitra Roy as his legal heirs. Pulin Chandra Roy was 

unmarried and during his life time, was living with his brother Ratikanta Roy 

and other legal heirs as a joint family. Pulin Chandra Roy left following 
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amount of money given in the table in State Bank of India, Gossaigaon 

Branch. 

Sl. No. Debtor Amount 

1 State Bank of India, Gossaigaon Branch, 

Savings A/C no. 11378750338 

4,24,882.00 

 Total 4,24,882.00 

 

  So, the petitioner has prayed for succession certificate in respect of 

the said money left by his deceased brother.    

3. The opposite parties namely Sabita Roy, Rakhita Roy and Pabitra Roy 

appeared in this case and filed affidavit of evidence stating that they have no 

objection if the succession certificate is issued in the name of the petitioner 

for the amount mentioned in the petition.  

4.  Heard learned advocate for both sides. 

5. The petitioner has stated in his evidence on affidavit that Pulin 

Chandra Roy was his brother and he died on 19-04-2018 leaving behind him 

the petitioner and the opp. parties as only legal heirs. Death certificate and 

unmarried certificate of Pulin Chandra Roy is annexed with the case record.  

6. The opp. parties have also stated in the same tune in their respective 

affidavit of evidence that Pulin Chandra Roy died on 19-04-2018 leaving 

behind him the petitioner and opp. parties as only legal heirs and they have 

no objection if the succession certificate is issued in the name of the 

petitioner for the amount mentioned in the petition.   

7. Taking all into consideration, the prayer of the petitioner is accepted.   

8.  Issue succession certificate in the name of Ratikanta Roy in respect 

of the amount mentioned in the petition.    

9. The case is disposed of. 

 Given under my hand and seal by this court on this 16th day of 

August, 2019 at Bilasipara, Dist- Dhubri. 

 

                    (Shri J. Borah) 

                       Addl. District Judge, Bilasipara 

Transcribed & typed by, 

S. Brahma, Stenographer Gr. III. 


